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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) to (c): A 
statement is laid on the Table of tho 
House. 

Statement 

(a to (c): Ministry of Defence floated 
an Open tender enquiry for the supply of 
3.02 million metres of Polyester Cloth for 
Army units. Since it was considered 
feasible for N.T.C. to supply the entire 
quantity of cloth, the N.T.C. requested 
that Ministry to place the order on NTe. 
In two instalments, the entire order was 
placed on the N.T.C. N.T.C. expected 
that a sizeable portion of the Order 
would be produced and supplied by its 
mills in Bombay. However. since (no 
entire Bombay mill industry has been on 
strike and because the initial problems in 
stabilising supplies were more than what 
was anticipated, N.T.C. has not been ablo 
to keep to its supply schedule to the 
Defence Department. The MIO Defenco 
and N.T.C. have been in continuous 
dialoglle to ensure supply of the con-
tracted quantity from N.T.C. to Defence. 
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SHRI GHULAM NABI AZAD: Sir, 
may I know from the hone Minister: 

(a) Is it not a fact that the Textile 
Commissioner, Bombay permitted an im" 
port of polyster yarn by Cotton Textile 
Mills and others, as actual users, against 
the policy of the Government, on the in-
structions of the Joint Secretary (Tex-
tiles). New Delhi and collected an 
amount of Rs. 1,53,00,000 from MIs. 
Bombay Dyeing Mills which happened 
to be the prime beneficiary in this case? 

(b) Is it also not a fact that the above 
deal Was leaked to Shri Ashutesh 
Mukherjee, Inspector, Textiles Committee? 

(c) Is it also not a fact that Shri 
Ashutesh Mukherjee was harassed, 
terrorised and made to commit suicide? 

MR. SPEAKER: Does it come out of 
this Question? 

• DR. SUBRAMANIAM SWAMY: An 
inquiry should be instituted into this. 
(Interruptions. ) 

MR. SPEAKER: Does it arise out of 
this Question? Does it relate to this 
Question? 

• -Expunged as ordered by the Chair. 

saRI GHULAM NABI AZAD: Yes 
Sir. It is fact. (1 nterrllptionl.) 

DR. SUBRAMAN~ SWAMY: U 
a Textile Inspector was treated in thiJ 
way and there is no solution, what does 
if mean? 

AN HON. MEMBER: The culprit 
hould be brought to book. (Interrup-

tions. ) 

SHRI SHIVRAJ V. PATIL: This 
does not arise out of this Question. 
However, if the hOn. Member is very 
keen about knowing as to what is the 
position with re peet to the question 
which he has put, I can give him the 
information. But, at present, I do not 
have the information, because it is not 
directly connected with the Question. 
(Interruptions. ) 

AN HON. :MEMBER: What about 
the Joint Secretary who is supposed to 
have collected .. .. (Jlltermptiolls.) 

SHRI GHULAM NABI AZAD: I.s 
there somebody else other than Parti-
ment to discuss this question? 

MR. SPEAKER: No. 

(lntermptiOlls.) 

SHRI GHULAM NABI AZAD: 
These Secretaries have got this question 
disallowed. (l nterruptions.) I had put 
this question for yesterday. But they in 
collusion with some officers.· got it eli,. 
allowed. You cannot 1>ut it in Parlia-
ment! You cannot raise it in Parlia-
ment! Is there somebody else other than 
Parliament to raise this? This is the 
bureaucracy ! (l nterruptions.) 

DR. SUBRAMANIAM SWAMY: 
There should be an enquiry into what he 
has said. It is a very serious matter. 
(Interruptions. ) 

SHRI GHULAM NABI AZAD: Some 
officers * • have got it disallowed . 
allowed. You should enquire into this. 
This is 8. fact. 

• 
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MR. SPEAKER: 
not the way. 
Order. 

Mr. Azad, this Is 
Order, order. Please, 

SHRI OHULAM NABI AZAD: Here 
is a letter also written to the police by 
the person who has committed suicide 
and the case is registered in Calcutta. 
(l nterruptions.) The letter is written in 
B'angla and the translation in English is 
here. 

SHRI GEORGE FERNANDES: Let 
him lay it on the Table of the House. 
(Interrupt iOlls.) 

MR. SPEAKER: Mr. Azad, you should 
do it in a proper manner. This is not the 
way. 

(Interruptions) 

MR. SPEAKER: Unless I examine it, 
how can I say? 

SRRI ATAL BIHARI V AJPAYEE: 
There are allegations against the Lok 
Sabha Secretariat. 

MR. SPEAKER: That is what I want 
to understand. 

SHRI ATAL BIHARI V AJPA VEE: 
You find out. 

MR. SPEAKER: That is what I say. 
. I cannot do a thing without investigating 

it. I must satisfy myself. If there are 
- any allegations which are true, I must 

proceed against. I will take action. I 
" will look into it. 

(I nterruptionJ) 

SHRI GEORGE FERNANDES: Let 
him lay the document on the Table of the 
House. 

(I nlerruptions) 

. MR. SPEAKER: I will have it investi-
&ated. We will find out. 

DR. SUBRAMANIAM SWAMY: 
This letter came in the newspapers also. 
The 1 ndlan Express has published the 
story. 

(Interruptions) 

SHRI JAGDISH TYTLER.: Are the 
Secretaries so powerful that they are con-
trolling the Parliament also? 

(Interruptions) 

MR. SPEAKER : No question. It caR 
be seen; it can be rescinded, anything 
can be done. It is all right. Certain 
things can happen. They can be remedi-
ed also. There is no problem like that. 
<interruptions) You can write to me, 
not like this. I am not going to allow. 

(Interruptions) . 
SHRI RAM JETHMALANI: You 

should not discourage it. 

MR, SPEAKER: I am not discourag-
ing. Shri 1ndrajit Gupta. 

SHRI INDRAJIT GUPTA: Sir, I was 
not aware of these extremely serious 
allegations which, I hope, will be pro-
per]y looked into. 

MR. SPEAKER: I will. 

SHRI INDRAJIT GUPTA: I am 
asking a supplementary directly arising 
out of the replies given by the hon. 
Minister. He has admitted several 
things. He said that one-third of the 
orders were placed with the NTC mills 
in Bombay. So, we presume from this 
that the remaining two-thirds of the orders 
were placed somewhere outside Bombay. 
He has not stated where they were placed. 
The NTC mills in Bombay number 
about 17. The total number of NTC 
mills in this country is about 130 spread 
Over various States. We would like to 
know, if one-third of the orders wero 
placed with the NTC mills located only 
in Bombay, which were the NTC mills in 
other States where the remalDlDg two-
thirds orders were placed • 

I am asking this because he has made 
much of the Bombay strike. He said 
that the tender was floated on 8th Decem-
ber, 1981 and the strike commenced on 
18th January, 1982. That means, even if 
we assume, as the hon. Minister said, 
that ' due to the strike this part of produc-
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tion .could not be maintained, that a1fects 
only 17 NTC mills and only one third of 
the supply, We do 'not know what 
happened to the remaining two-thirds 
upply for which orders were placed, w~ 

assume, on other NTC mills about which 
he has not told Us anything. 

Secondly, I want to know why that 
part of the order w~ch could not be 
fulfilled were given to the Binnys. The 
argument put forward here is that because 
public sector money is invested in the 
Binnys, it cannot be considered to be a 
private concern. It is a new definition. 
I do not know, Now-a-days, you see 
the industrial policy c'ilanging so much 
rapidly every day that it is very difficult 
to keep up with it. Tomorrow, we will 
be hearing that tha Tata Iron and Steel 
Company is not a private sector because 
the share-holding by the Tatas is only 
in a minority and that the major share-
holding is by the pl,lblic sector financial 
institutions and banks. Is that a new 
definition of our industrial policy? 

I would like to know, when you found 
that you could not maintain production 
to meet one-third of the supply due to 
Born bay strike, why did you not give the 
remaining two-third orders to other public 
sector NTC mills instead of giving them 
to the Binnys? Why is this special 
favouritism shown to the Binnys because 
that new definition it not being a private 
sector concern but a public sector con-
cern-is not according to the industrial 
policy that We have followed all these 
years? That is why an allegation is being 
made by my young friends and that, I 
think, adds to the suspicion that there 
was some other extraneous consideration 
as to why the Binnys alone were favoured 
by it. 

The NTC mills haVe been saddled with 
the whole responsibility of producing the 
standard cloth, that is. the . controlled 
cloth for the poor people as a result of 
which they are making only losses, not 
prb-fits. The l)rivate sector mills were 
relieved from this responsibility, At least 
if this Defence order was given to the 
Nm miJIs, tIley could have made a little 

money on it. Why h s it been given to 
the Binnys in tead of giving it to other 
mc mitis? 

SHRI SHIVRAJ V. PA TIL: The 
NTC mill in Mahara htra North and the 
NTC mill in Maharashtra South were 
ordered to prodUCe 9.7S lakh metr s, the 
NTC Mill in Gujarat 4.10 lakh metres, . 
the NTC Mill in Tamil Nadu 8.60 lakh 
metres, the NTC Mill in Andhra Pc de h 
3 lakh metres, the NTC Mill in M.P. one 
lakh metres. the NTC Mill in U.P. 1.80 
lakh metres, and the NTC Mill, DPR, 2 
lakb metres. The entire order was placed 
on NTC mill and on none else. 

The rea ons why one-third of the order 
was placed on Bombay mills was, the 
Bombay mills are a little more modernis-
ed and we were under the impression that 
the Bombay mills would be able to pro-
duce the cloth in time or before time. 
So, the maior portion of the order wa 
given to the NTC mills in Bombay, L t 
us not go with the impressiOi} that the -
re t of the order was given to private 
mills. Initially. ab initio, no order was 
given to the private mills. but when it 
was found that it was not possible for 
the NTC mills to produce the cloth to 
meet this order, this step was taken and 
that too, how much order is given to 
Binny? Only four lakh metres, and even 
if it is not to be produced in Binny mills, 
we can di pense with that also. There 
is nothing in that. Here on the one hand. 
we are trying to see that the entire order 
is given to the NTe mills, and in spit~ 
of the objections taken by 0 many 
people, this oroer was given. Now wheE' 
we find that it has not been possible 
because of certain extraneous reasons, we 
are trying to see that We meet the orders. 
I do not think there is anything wrong 
in that. 

If some other question has cropped up 
and if the Members are a little agitated 
on that, we do not want to hide anything 
from the House, but let it come properly 
before the House. If it comes before the 
House, we will explain everything to the 
Members of this august House. There Is 
absolutely nothing which we want t 
hide. But if the matter Is not brought to 
the notice of the Minister and you expect 

-
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him to ma e the statement on ~e floor 
of the House and at the same time you 
can hold him responsible for committing 
breach of privilege, he would be between 

eytla and Charybdis. We would expect 
you to put the question in the proper 
form and we will answer it properly. In 
this case there is no irregularity made, and 
if the House thinks that this is not to be 
done, we can abide by your order. 

MR SPEAKER: 
(1 nte,;u plions) 

Next Question. 

SHRI ATYASADHAN CHAKRA· 
BORTY: Sir, please allow an half-an-
discu sion on this 

MR. SPEAKER: We shall have to 
see. 

Next Que tion. 

Checking Eva ion of Central E i e Dutie 
+ 

24. SHRI B. V. DESAI: 
SHRI H. N. NANJE GOWDA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have for-
mulated a new scheme to intensify efforts 
to check evasion of Central Exci e duties; 

(b) if 0, what ways and means have 
been planned by Government to check 
evasion of Central Excise duties: 

(c) whether the anti-evasion machinery 
has been streamlined: and 

(d) if so, how far it will be more 
effective in detecting Central Excise 
duties? 

THE MINISTER OF STATE IN TH 
MINISTRY OF FINANCE (SHRI 
SAWAI S1NOH SISODIA): (a) to 

(d). A tatement is laid on the Table of 
the House. 

tatement 

(a) An Action Plan to check evasion 
of Central excise duty has been formulat-
ed for implementing oint No. 19 of the 
20-Point Programme. 

(b) It is planned to improve co-opera .. 
tion and co-ordination between the diffe .. 
rent investigative and enforcement 
agencies and the sister Departments, like, 
Income-tax and Sales Tax etc. Survey 
of commodities and areas prone to 
evasion and exempted units, is to be 
undertaken. Control over the production 
units i to be tightened. It is proposed 
to strengthen the anti-evasion mac inery 
and take legal and other measures neces-
sary for effectively checking evasion of 
central exci e duties. 

(c) Anti-evasion machinery h'as been 
sareamlined and various measures for 
stre.ngt'ilening it further are under con .. 
sideration. 

(d) It is expected that intensification 
of antievasion effort and strengthening of 
anti-eva ion machinery would result in 
detection of excise duty evasion of higher 
order. 

SHRI B. V. D.ESAT~ In answer to my 
que tion regarding cbecking of evasion of 
Central exci e dutIes, he has mentioned 
that some action plan has been envisaged 
and it is being formulated. But no salient 
feature of that action plan have been 
given in that. S"econdly, the Con~ervatio 
of Foreign Exchange and Prevention of 
Smuggling Act was passed in 1914. It is 
high time that Government takas a second 
look at it and tries to plug the loopboles 
which are existing there. While the GOv .. 
ernment claims that they have found out 
500 kgs. of gold or Rs. 40 crores or some 
such thing, I can tell them that smuggling 
i not done in kgs. but in tonnes. They 
hould open their eyes and see that the 

loopholes in the Act are plugged. That is 
exactly the case in respect of evasion of 
Central excise duties. There are different 
aspects of taxation. Evasion is one thing 
which is very rampant. Not only is there 
smuggling but there is evasion of Ceottal 
excise duties in the country itself. There--
fore, I would like to know from the hon. 
Mini ter whether Government is proposing 
to inve tigate into that and see that the 
loopholes in the Act are plugged. 

SHRI SAWAI ,SINGH SISODIA: My 
friend, Mr. Desai, has suggested many 
other things which are beyond the scope 




